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Title: Regarding discussion on demonetisation of 500 & 1000 currency notes under Rule 184.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, what we have seen in today's List of Business is that the subject of demonetization
has been listed for discussion under Rule 193. All the Opposition Parties together made a fervent appeal to you as also the Government for taking up
this discussion under Rule 56. Today, the Congress Party has given notice for discussion under Rule 184, My submission is that if the discussion
cannot take place under Rule 56 for which I have given notice, I am prepared to withdraw my notice if you accept the discussion under Rule 184. Let
this discussion take place. Please do not create pressure for discussion under Rule 193. The Government has brute majority on the floor of the
House. I do not know why they are evading discussion and voting. What is wrong in it? It has never been clarified properly.

My fervent appeal would be that let the floor be honoured properly by having voting with your consent and with the consent and support of the
Government.

HON. SPEAKER: Jai Prakashji and Karunakaranji, both of you want to say the same thing.

SHRI P KARUNAKARAN (KASARGOD): We are ready to have discussion under Rule 184 instead of Rule 56. Therefore, the Government should
concede this.
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a3 urar a1 193 B asa aaf w1 gdlorer dez et off, A oft dicr 22 & @ aen sadt ad deeg ordf 87 They also have their voices. I have said, let it be. I am ready
today and that day also I said I am ready. & amar #ft 3/a go stsaz If you want just now without any rule.

...(Interruptions)
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...(Interruptions)
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(At this stage, Shri Kalyan Banerjee, Shri Anto Antony and some other hon. Members came and stood on the floor near the Table.)



